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No. 127 ‘Yrﬁbii—'a’!f Monday, Aixgﬁst 8, 2005 (gravana 17 1927)

' GOVERNMENT OF MANIPUR . |
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMENT -

NOTIFICATION
Imphal the 8th August, 2005

No. 2/36/20 S-Leg/L.—The following Act of the Legislature of Manipur’

whlch recejved assent of the Governor of Manipur on-30-7-2005 is hereby
pnbllshed in the official Gazctte

THE MANIPUR -FISCAL RESPONSIBILITY AND BUDGET
o © -+ MANAGEMENT ACTF, 2005
(Manipur Act No. 11 of 2005)

An : , ,
Act et

19 provide .for the responsibility of the State Governmént to” ensure prudence
in fiscal management and - ﬁscal s;ablhty by achxevmg sufficient revenue
surpius, reduction in fiscal deﬁcxt prudent debt management consistent with

.1, ... fiscal -sustainability,- greater transpareney- in fiscal ‘opérationts of the Govern-
ment and comduot of ‘fiscal’ policy in & ‘medium térmi fiscdl§ framework and
for matters connected thergwith:or incidestal thereto.: .1 "

dBk it eHaGEd by th_e Legislatore o_f Mampur m the F;fty Smy Year of the
Republic of Iudia “as' féllows™i—



1. Short title, extent and c¢ iﬁ?
the Manipur Fiscal Responsibility an
"Q&& ag;g?ole of the:State of
- 4,4 J‘"}
(3) It shall come into force -m.steh date as the State Government may,
by notification in the official” Gazette, appoint in this bohalf.

R SIS

2. Definitions.~In’fthis “Act, unless the 'conieft o’iberwme requires—

%

(a) “budget" 'rﬁeﬁnz the Annual Fmancra} Statement laid before the
om0 - State legislature trder” Atrticle 2027 of the C61?§tlﬁ,‘.t.’°“’i R

A
(b) *current year” medns the financial year preceding the ‘ensuing
. year; ‘ '
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(c) “‘ensumg year” means fhe ﬁnancial year for whrch the budget is
being presented;

(d) <“financial year’ means the year beginning on the Ist April and
ending on 31st March next following;

(¢) ‘!fiscal deficit” means the excess of total drsbursements from the

" Consolidated Fund of the State ‘(excluding repayment of . debt)

over the sum of revenue receipts, recovery of loans and non-debt
capital receipts into the Fund during a financial year;

(f) ‘fiscal indicators” means such indicators as may be prescribed for
evaluation of the fiscal position of the State Government;

(g). “fiscal targets” means the . numerical ceilings prescribed. in either

srem

absolutes (in Rupee crores) or as proportions to the Gross Domestic -

Product or other magnitudes for the. fiscal indicators;

(h) “guarantees” means the liabilities undertaken by State Public
Sector Undertakings where servicing and repayment liabilities fall

on the State Government in the event of default by the primary
borrower;

(i) “prescribed” means prescribed by the rules made under thls Act;

)] “prekus year" means the ycar precedmg the current year, )
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(k) “revenue deficit” means the amount of excess: of revenue expendi-
_ ture over. revenue reccxpts m -a financial year; - - oot

(l) ““State” means the State of Manipur; Lo

(m) “State’s Own Tax Revenue” means the total tax ravenue of she
"~ State excluding the State’s Share in. Ccntral Tazxes;: , . 4

‘.v‘.
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rosi; --(n) “total: revenue receipts” means the State’s own revenue regeipts
: .z e (both tax and non—tax) and current transfers from the Cm
o wo - - {comprising grants and States share of central taxes); . .. .. um

DOTIEE (o) #total liabilities” means the sum of the ligbilities under the Consalidass
ed Fund of the State, and the Public Account of the State.::

. ‘3 FtsCal’ management objectlves.-- The State Govemment shall L
(a) ‘take dppropriate measures to reifiain reverie ° pOsmvo and ~build
up " ddequate revenue surplus and contain tHe fiscal déficit “dt a- swstdi-
nable level, and utilize such surplus for discharging ‘the liabifities
in excess of the assets or for funding capital expenditure;

(b) pursue policies to raise non-tax revenue with regard to cost recovery
" and equity ; and

- (¢) lay down norms for prioritization of capltal expendxture, and pursue
" expenditure policies that would provide 1mpetus for economic
growth,

4, Fiscal..management principles.—The State. Government. shall be guided
by the foilowing fiscal management principles, namely <— »

(a) transparency in -setting the “fiscal policy “objectwes\ ‘the- xmplemen-
tation of public policy and’ the publication -of fiscal" information -
80 as to enable the public to scrutinize the ‘condtict® of fiscal
policy and the state of public finances;

o © (b)” stability and predxctabﬂxty‘m fiscal pohcy makmg process and in
" “the ‘way the fiscal policy impacts the economy,

(c) responsrbxhty in" " the managément of pﬁbhc ﬁnances. including
e mtegnty in’ ‘budget formulatlon, ‘ e

. (d) fanrness o ensure that pql' &V:Vdecrsllwk.rof the State Government
_have due regard to therr ﬁnancxa] nmphcatrons on future genera-

tions; and

_(e) efficiency in the desxgn and 1mp1ementatnon of the fiscal policy
""" and in managing the asséts and’ habxﬁhes of the public sector
balam,e sheef.

5. Flscai pohcy statcmcnt to be la:d before thc Legtslatm‘e --The State
Govetnment 'shaldl; in each ‘financial  year,. lay . before the«House of the State
Legislature, the followmg statemcnts of ﬁscal pohcy along thh the annual

_ budget. namely o
' (a) Modium-term _Fiscal Pokcy ‘Statement ; md
. (b) Fiscal Policy-Strategy Statement.
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2 iog;t Md@iom Téimn * Pifeal Policy Statement.{1) “Thé*Médium Térm Fiscal
‘-!'oﬁ'ty Statement shall set forth in such formas may be’ prescribed, the fiscal
management’ objectives of the - Stite’ GoVertithent  and fhree~year rolling targets
for' the presmbed fiscal indicators wat‘h cdoar onunclkﬁdn of ‘the \underlymg,

assumptions.

ke

(2) In particylar and . without prejudice :to the provisions. cpntained in
cub-seetzon (1), the Medium Term Piscal Policy St,a.teme.nt shall include the

var,:ons assumptions behind -the fiscal mdncators and an asaessment of sustain-
ability relating to:—

_(a)
(b

(9

the balance between revenus receipts and revemue expenditure,

the use of capital receipts mcludmg borrowmgs for generating
producuve assets,

the estlmated yearly penslon llablhtxes workcd ont on actuanal basis,
for the next ten years:

Provided that in wease #t is not possible to calculate the pension

liabilities on. actuarial basis during the period of first three years iafter
_the coming into force of this Act, the State Government may, during

- that period, estimate the pension liabilities by making forecasts on the
basxs of trend growth rates.

7. Fiscal policy strétqu statement,—The Fiscal Policy 'Strategy Statement
shall be in such form as may be prescribrd and shall contain, inter alia,

@

‘ ©

the fiscal policies of the State Goverpment. for the ensuing financial
year relating to revenue receipts, expenditure, borrowmgs and other
lxabxlmes lending, lnvestments, other contingent Ilabﬁmes, user

:charges on public goods]utlhtics and descrlption of other activities,

such as guaranfees and ‘activities of public sec‘tor nndcrtakmgs which
have potentlal budgetary 1mphcatmm,

thc strategxc pm,ormes Qf the Sl;ate Gove nment ip the fiscal area
for the ensuing financial year; "

the key fiscal measures and the rationale for any major deviation

-..in "fiscal medsures peftaining to revenuo zeceipts, subsidy, -€kpenditure,
“bortowinigs :and ‘user cha;nges on pubhc gmo:ds/wmitles, and

ROK

¥

ar evaluation of the current policies of "thé state Government v1' (’;yis
the fiscal management pr1nc1ples set out in sectwn 4, the fiscal
objectives ‘set ‘out ‘in the Modfum” Torm ‘Fistat Policy Statement in
sub-section 1 of section 6°and Afiscal” targets” sét-owt in. section 8.



o g Fisca¥: tasgots.—=(}) The State Governmont may prescribe. such targets as
inay bedeeme'i neceé:ary for glvmg effect to the fiscal management objectives.,,.

H

(2) In partrculnr and wrthout prejudxce to the genc1aht5 of hé forcgom.
provxsmns, the State. Gevernment shall—

~ (i) ‘strive to remain. reveriue. surplus by makmg a balance mrevonuo
receipts and :expenditure - and - build up further surplus

(ii) strlve to’ brmg down ﬁécal deﬁert to’ 3% ‘of ‘Gross Stale Domestrc
" pibduet; ¢ : SO P L
(i) limit the amount of outstanding Goverament guatahtees as per the
P . proyisions of the Mampur Ceiling on State Government Guaranteo

e L -3AC(, 2“)4 oy .
(iv) -follow a recrmtment and wage pohcy, in a manner such that thO‘
- -total- salary bill relative to revemue expenditure excludmg mtercst

payments and. peasions does not exceed 33 per cent:.

Provided that revenue surplus may not be able to be maintained or/and
fiscal deficit may 'exceed the limits specified under this section due to ground or
grounds of unforeseon demands on the finances of the State. Government
arising out of national -security or- natural calamity including famine relief yr
such other exceptional ’citcumstances. beyond the control of the State Government

: Provrdcd further - that a statement in respect of the ground or grounds
Spe(:lﬁed m the ﬁrst proviso shall be placed before the House: of the Legisiatuye,
a# ‘soon aé ‘may be, after such deficit amount exceeds the: aforesaid targets pr/
and the revcnue surplus is not mamtamed S ' : :

9. Measures for fiscal transparency.— (l) Thc State Government shall take
sqrtable measures to ensure greater transparency in xts ﬁscaI operations and
gmmmlze, as far as practrcabie m thc pubhc mterest secrecy m the preparauon
of the Budget

2) In partrcular, and without preJudrcc to the generalrty of the foregomg
' prOVlSIOII, ‘the State ‘Government iHall, at the time bf presentation of the budget,
ke “ Alsclodivey” o the" followmg aieng With detailed information in suchform

#5ima maybe J?I'QSCﬂde I o reesbipe e elegine o 4
N T ede  of ﬁ*czﬁabge,fthel ﬁgmﬁcdﬁt ‘changes:i inhsthe: raccountmg
Cetoan. ) sde fz.amédardmfpulicvs aid’ pracﬂte,s affecting..: on lllfﬁhl to; aﬁ"fct the

computftion of prescribed fisoat indicators; ., i . -

;7 By detuils of wmwmga b way;-of Ways: and Mcanﬁ &dwpncqs/()ver-
Jtafts: availod “of  from the -Reserve; Bank; ofidndiai:. " o) £



6 2igg§iiWhohevet' the State Government uHdedtakes sto - ypanditiopylly » and
 sublbaritially repay “the principal ‘améunt- andjor. pay- the interast of any:separata
- ']egal ent}ty, it has to reﬂcct such habxhty as thc borrowmgs of the State

10. Measures to enforce compliance' Z{1y “The 'Minister-in charge bf the
Pipuartment ‘of ‘Finance (heteinaftet referred-to : as Minisser .of: :Fingnce) shall
review, every dtlfiter, the ‘tiends in reveipts atid wxpendituse- i welation to the
budget-'dstimates and 'place before: the: Heuse of, Legislature, the qutcome of
such reviews in the next session. The review shall also gontaip, statement on
dgviation in targets, if any. . "

b)M‘(ﬁ) Whenever there ‘is either shortfall ini revente or’ excess of expenditure
over the intra-year targets mermoned in the Fiscal Po]lcy ‘Strafegy Statement
8r the" rulés made under’ this"' Aet, the State Govetament shall take appropriate
iessnres for fficteasing tevenué &BAdfor “for -tbilucinf the expenditure, including
curtailment of the sums authorized to be paid and - applied from out of the
Consolidgted Fund of the State.

Provided that nothing in this 3sub-section shall apply to the expenditurs
~ charged on the Consolidated Fund of the State under clause (3) of Article 202
of the Constitution or any other expenditure, which is required to be incurred
under any agreement or tontract,: which ‘cannot be postponed: or curtailed.

-(3) Any measure proposed in the course of the financial year, which
may lIead. to an increase in revenue deficit, e;thpr tbrough mcreascd expendlture
or loss. of revenue, shall be accompanizd by. a statement of remedial measures,
proposed to neutralize such increase.er loss and such statement shall be placed
beforc the House of Legislature while seeking approval of Revised Estxmate '

‘ (4) The Statc Government may. ;f desnres s0, set up an agcncy or body
mdependent of ;he State Governmcnt _ to rev;ew the complianice of = ‘the
provisions of this Act and table such reviews in the House or Houses of thé
State Leglslature

11, Powet to mahc rules.-—»(l; The State Govprnmcnt may. by nonﬁmuon
in the Official Gazette, make rules for carrying out the provisions ot' this Act,

(2) In particular, and without prejudice to the generality” of -the foregoing
-power, such rules may pravide for all of gny -of the following matters, namely—
“ (&) the forix of Meditim Term Piscal Policy Statément, ukludmg the targets

for the fiscal parametets,: urider section “6; G

(b the forim of the Fiscal Policy Stfategy Statemént undet.seotion 7;
(c) the forms for disclosure under sub-section (2) of section:9;



(d) the measures to enforce compliance ;

(¢) the manner of review of compliance of the provisions of this Act.by
the independent agency under section 10; and

(f) any other matter which is required to be, or may be, prescribed.

12. Rules to be laid before the State Legislature.—Every rule made under
this Act shall be laid, as soon as may be after it is made, before the House
of the State Legislature, while it is in session, for a total period of not less
than fourteen days which may be comprised in one session or in two successive

-sessions and if, before the expiry of session immediately following the session

or the succession sessions aforesaid, the House agrees in making any modifica-
tion in the rule or the House agrees that the rule should not be made, the
rule shall thereafter have effect only in such modified form or be of no effect,
as the case may be; so, however, that any such modification or annulment
shall be without prejudice to the validity of amything previously done under
that rule.

13. Application of other laws not barred.—The provision of this Act
shall be in addition to, and notin derogation of, the provisions of any other
law for the time being in force.

14. Power to remove difficulties.—(1) If any difficulty arises in giving effect
to the provisions of this Act, the State Government may, by order published
in the Official Gazette, make such provisions not inconsistent with the provisions
of this Act as may appear to be necessary for removing the difficulty;

Provided that no order shall be made uader this section after the expiry
of two years from the commencement of this Act.

(2) Every order made under this section shall be laid, as soon as may
be after it is made, before the House of the State Legislature.

A. SUKUMAR SINGH,
Secretary (Law), Govt, of Manipur.

Printed at the Directorate of Ptg. & Sty., Govt. of Manipur/305.C/3-8-2005.
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GOVERNMENT OF MANIPUR
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMENT

NOTIFICATION
Imphal, March 13, 2024

No. 2/7/2024-Leg/L: The following Act of the Legislature of Manipur which received assent of
the Governor of Manipur on March 13, 2024 is hereby published in the Official Gazette:

THE MANIPUR FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT
(FIFTH AMENDMENT) ACT, 2024
(MANIPUR ACT NO. 6 OF 2024)
AN
ACT

Sfurther to amend the Manipur Fiscal Responsibility and Budget Management
Act, 2005 (Act No.11 of 2005) to provide amendment in fiscal targets for the
year 2023-24 and 2024-25.

Be it enacted by the Legislature of Manipur in the Seventy-fifth year of the
Republic of India as follows: -

1. (1) This Act may be called the Manipur Fiscal Responsibility and Budget Short title,

Management (Fifth Amendment) Act, 2024. extent and
commence-

(2) It shall extend to the whole of the State of Manipur. ment.

(3) It shall come into force from the date of its publication in the Official
Gazette.

2. In clause (ii) of sub-section (2) of section 8 of the Manipur Fiscal Amendment
Responsibility and Budget Management Act, 2005, - of Section 8.

(i) in the fourth proviso, (.) shall be substituted by (:); and
(ii) after the fourth proviso, the following proviso shall be inserted, namely: -

«provided also that the State shall be eligible for additional borrowing of upto
0.50 % of Gross State Domestic Product during the financial year 2023-24 and
2024-25 only.”. :

NUNGSHITOMBI ATHOKPAM,
Commissioner (Law),
Government of Manipur.

Printed at the Directorate of Printing & Stationery, Government of Manipur/250-C/15-03-2024.




